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BEFORE NATIONAL GREEN TRIBUNAL , NEW DELHi. 

Objection Report file by the Applicant  In Respect of compliance 

report filed by the Additional District Magistrate ( City ) 

Ghaziabad. On behalf District Magistrate.  Ghaziabad | 

In 

ORIGINAL APPLICAION No 10 Of 2020 

IN THE MATTER OF : 

Ved Prakash Aggarwal                                                      ………Applicant 

                                                                V/S  

Executive Engineer, Meerut Division Gang Nahar Meerut & 

Others.  

                                                                                                …..Opposite Party 

Objection Report present  by Applicant before Hon`ble 

National Green tribunal , New , in respect of  compliance 

report which was present before Hon`ble Tribunal  by the 

Additional District Magistrate ( City ) Ghaziabad. which 

was received  by the Applicant  on dt 19/05/2021 sought 

it under section 6 ( 1) Right to information Act,2005  . 

 

MOST RESPECTFULLY SHOWETH : 

PRELIMINARY OBJECTIONS / SUBMISSIONS: 

1. That the in compliance of Order dated 18.11.2020 passed by 

Hon’ble Tribunal in O.A. No. 10/2020, on 21.11.2020, the 

applicant managed to send the request letter by enclosing/ 

attaching the objection report presented before Hon’ble 

Tribunal on 13.11.2020, copy of order dated 18.11.2020 

passed by Hon’ble National Green Tribunal, New Delhi  on 

the official email id and through registered post to the District 
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Magistrate , Ghaziabad.| is being filed herewith and marked 

as ANNEXURE N0.1 

2. That for  several months the petitioner did not receive any 

reply to the above letter, then the petitioner sent a RTI 

Application sought information Under Section 6 (1) Right to 

Information act,2005 dated 30/01/2021 through registered 

post to the State Public Information Officer, District 

Magistrate Ghaziabad in respect to the above letter which 

are as under ………….. 

   `` The applicant has sent/forwarded the objection by 

enclosing with the Letter to the District Magistrate 

,Ghaziabad  through Registered Post and on his official 

email id in compliance of Order dated 18.11.2020 passed 

by Hon’ble National Green Tribunal, New Delhi at the 

time of disposing the O.A. No. 10/2020 in the matter 

titled Ved Prakash Aggarwal Vs. Executive Engineer, 

Meerut & Others.  In relation of above objection, it is to 

be informed to the applicant in relation of action taken 

with evidences by District Magistrate / Other concerned 

officers. ``   | is being filed herewith and marked as 

ANNEXURE N0.2 

 

3. That on the condition of not receiving the information within 

stipulated limitation period, the applicant presented First 
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Appeal Under Section 19 (1) of the RTI Act, 2005 to the first 

Appellant Officer, District Magistrate Ghaziabad . |is being 

filed herewith and marked as ANNEXURE N0.3 

 

4. That the when the applicant did not get any reply/ response 

till next various months on behalf of District Magistrate , 

Ghaziabad, meantime, the applicant managed to send First 

Reminder on 10.03.2021 through registered post and it was 

requested to kindly comply immediately the order passed by 

Hon’ble National Green Tribunal.New Delhi. | is being filed 

herewith and marked as ANNEXURE N0.4 

5. That the when the applicant did not get any reply/ response 

after one month on behalf of District Magistrate , Ghaziabad, 

meantime, the applicant managed to send  nd2  Reminder 

on 12.04.2021 on the official email id and through registered 

post to the District Magistrate , Ghaziabad.to kindly comply 

immediately the order passed by Hon’ble National Green 

Tribunal. New. | is being filed herewith and marked as 

ANNEXURE N0.5 

6. That on the condition of applicant not receiving any order 

passed by the  first Appellant Officer, District Magistrate 

Ghaziabad .within stipulated limitation period, aggrieved 

applicant the from both officers   presented 2nd  Appeal on 

dt 10/05/2021  before hon`ble State Information Commission 

u.p. At lucknow Under Section 19 (3) of the RTI Act, 2005 to 
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the first Appellant Officer, District Magistrate Ghaziabad . | is 

being filed herewith and marked as ANNEXURE N0.6 

7. That the information along with copy of compliance report 

which was present before Hon`ble National Green Tribunal , 

New Delhi by the additional District Magistrate , Ghaziabad ( 

City ) in compliance the order passed by the Hon`ble this 

Tribunal on dt 18/11/2020 in OA 10/2020  received the 

applicant from additional District Magistrate , Ghaziabad ( 

City ) on 19.05.2021 | is being filed herewith and marked as 

ANNEXURE N0.7 

8. That the Compliance Report present before Hon’ble National 

Green Tribunal , New Delhi by Additional District Magistrate , 

Ghaziabad ( City ) on behalf of District Magistrate , 

Ghaziabad , the same is false and incomplete report 

prepared by Irrigation Department. The same report had also 

been produced by Irrigation Department before Hon’ble 

Tribunal on 17.09.2020 and against the same, the applicant 

had presented his respective objection report before Hon’ble 

Tribunal on 13.11.2020 and thereafter, on 18.11.2020, the 

Hon’ble Tribunal had passed its Order. 

9. The District Magistrate, Ghaziabad did not comply of the 

order dated 18.11.2020 passed by the Hon’ble National 

Green Tribunal, New Delhi in O.A. No. 10/2020 as under…. 
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`` In view of above, we permit the applicant to put 

forward the said objections to the District Magistrate, 

Ghaziabad who may look into the same and take further 

remedial action within one month. `` | is being filed 

herewith and marked as ANNEXURE N0.8  

10. That the compliance report submitted by the  Additional 

District Magistrate ( City ) Ghaziabad , on behalf of the 

District Magistrate , Ghaziabad, it are based on the 

information given by the Officials of the Ghaziabad 

Development Authority , Ghaziabad and Irrigation 

department .  

11. That on 10.12.2018, the wife of the applicant Smt , Anju 

Aggarwal sought the information on the following 2 points by 

presenting the application Under Section 6 (1) of Right to 

Information Act, 2005 , from Public Information Officer, 

Office of Executive Engineer, Meerut Division , ganga Nahar 

Meerut. …. Sought the Information as under …….. 

1. It is mentioned in the Letter No. 

4447/MKGNM/Public Information dated 30.10.2018 

received at the part of applicant that in 

accordance of enquiry/ investigation report of 

Assistant Engineer, the land at X both places of 

Rajvaha Tikari is lying vacated. Kindly provide the 

certified copy of enquiry / investigation report of 

Assistant Engineer to the applicant. 
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2. It is mentioned in the received Letter No. 

4447/MKGNM/Public Information dated 30.10.2018 at 

the part of applicant that it has been issued non-

objection certificate in relation of construction of 

Puliya (small passing bridge). Kindly provide the 

certified copy of above Non-Objection Certificate to 

the applicant.  | is being filed herewith and marked as 

ANNEXURE N0.9  

12. That the names of main encroachers are firstly,  Ghaziabad 

Development Authority, Ghaziabad, who has constructed 

road on the part of the land of Rajvaha .  

13. That the Encroachment of the land of the tikri rajwaha taken 

place  supervision of officers of the irrigation department . it 

will be like checking with the officers of the irrigation 

department as if a thief made a watchman. 

14. That the District magistrate, Ghaziabad has managed to 

conduct the enquiry/ investigation through Irrigation 

Department, whereas the Irrigation Department is 

continuously saying since last four years that it is not 

encroachment on the land of Tikri Rajwaha Irrigation 

Department.and it starts to say after few days that Private 

Builder in the name and style Landcraft Developers Pvt. Ltd. 

has done encroachment on the land of Department and on 

18.12.2018, it has been issued notice to it (Landcraft 

Developers Pvt. Ltd.). 
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15. That the Information received on 15/01/2019 from office of 

the executive engineer meerut division ganga nahar, meerut 

under right to information Act,2005 vide letter N0 

148/es[kxaues/tulwpuk, dated 11-01-2019 as under ………. 

`` It was managed to conduct the inspection of above 

subject referred letter through Zile dar , Muradnagar. 

The Zile Dar   has informed through his report after 

conducting the enquiry that in accordance of contention 

of complainant namely Smt. Anju Aggarwal, the Builder 

has declared useless to Rajvaha Tikri and on the same, 

it has been declared the regions L.OG. P.P.G. CR.E.EN 

in the map/drawing and in accordance of my personal 

inspection of spot, it has not been planted any plant on 

the above useless land.  Rajvaha Tikari is lying useless 

more than about 30 years in the situation of potholed 

land.  Colombia, Asia Pvt. Hospital has not done any 

kind of encroachment on Rajvaha Tikari.  The 

complainant is demanding to change/amend rule- sub 

rules of utility of land in relation of conserve the utility 

of land of Rajvaha, which is concerned to the Office of 

Mines and Minerals.  It is also relevant to mention at this 

stage that the case of transfer the useless land of 

Villages Mahrauli and Bamheta to Ghaziabad 

Development Authority is pending at State Level.  The 

7



Private Hospital Colombia Asia has not encroached/ 

possessed illegally on the land of Rajvaha Tikri situated 

in Village – Bamheta, due to this reason, it has not taken 

any departmental action against both of them.  

Therefore, the alleged allegations are false and 

baseless.  It is recommended to dismiss the complaint. | 

is being filed herewith and marked as ANNEXURE N0.10  

16. That on 24.11.2018, the wife of the applicant Smt , Anju 

Aggarwal sought the information on the following one point 

by presenting the application Under Section 6 (1) of Right to 

Information Act, 2005 , from Public Information Officer, 

Office of Executive Engineer, Meerut Division , ganga Nahar 

Meerut.  

``Details of sought information:- It is came to know by 

the received letter no. 4723/MDGN/Public Information 

dated 17.11.2018 that the District Officer, Muradnagar 

concerned to Tikri Rajwahe, the District Officer is 

required to provide the certified copy of the same to 

the applicant and it is enclosed with this letter the 

complete details of name and designation and mobile 

number of District Officer, Muradnagar with this letter. 

Provide the certified copy of presented report by 

mentioned in the point no. 3 by Ziledar , Muradnagar. 
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The certified copy of remarks/ order on the original 

record file by the concerned officer in the above case 

is to be provided to the applicant and also provide the 

complete details of name, designation and mobile 

number of officer affixed/ put remarks/ order to the 

applicant.`` | is being filed herewith and marked as 

ANNEXURE N0.12  

17. That the Information received on 10/01/2019 from office of the 

executive engineer meerut division ganga nahar, meerut under 

right to information Act,2005 vide letter N0 007/es[kxaues/tulwpuk, 

dated 02-01-2019 as under ………. 

`` Kindly take the reference of your above subjected letter, 

through which, you sought to provide the information under 

Right to Information Act – 2005.  In the sequence of sought 

information by you, the photocopies of received reports from 

Assistant Engineer – IVth, Meerut Division, Gang Nahar, 

Meerut is sent you by enclosing with this letter. `` 

`` Letter No. 897/Public Information  Dated:24.12.2018 

Subject:- Regarding to Provide the sought information to Smt. 

Anju Aggarwal R/o C-16, Sector -3, Chiranjiv Vihar, District – 

Ghaziabad under Right to Information Act – 2005 
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Reference:- Your Letter Nos. 4910 dated 04.12.2018 and 5003 

dated 11.12.2018, 5057 dated 17.12.2018 and 5059 dated 

17.12.2018 

EXECUTIVE ENGINEER, MEERUT DIVISION, GANGA NAHAR, 

MEERUT 

With reference of above referred subjected letter, there was 

managed to conduct the investigation/ enquiry again through 

District Officer, Muradnagar. On 13.12.2018, the District 

Officer, Muradnagar conducted local investigation/ enquiry 

and issued the notice in his own voice to remove/ vacate the 

encroachment from the agricultural land of Rajwaha Tikri 

within the period of 15 (fifteen) days. (The copy of Notice is 

annexed). 

 

It is to be informed in relation of point no. 3 that the than 

action taken by the District Officer namely Shri Satya 

Prakash, Supervisor of Irrigation has been retired on 

31.10.2018 and the then District Officer had also not any 

contact number and Shri Satya Prakash, the then District 

Officer has submitted the investigation/ enquiry report, the 

certified copy of the same is also annexed. 

 

`` OFFICE OF Zile dar  – VIIth, MURADNAGAR (GHAZIABAD), 

MEERUT DIVISION, GANGA NAHAR, MEERUT 
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Letter No.: 236     Dated:19.09.2018 

Subject: Public Information as sought by Smt. Anju Aggarwal 

R/o C-16, Sector -3, Chiranjiv Vihar, Ghaziabad  

Reference: Letter No. 3834 dated 12.09.2018 of Executive 

Engineer and your Letter No. 662 dated 17.09.2018 

ASSISTANT ENGINEER – IVth:- 

It is to be informed in relation of the above that there is lying 

____ since about 40 years land of Maharauli of Rajwaha Tikri, 

which was inspected periodically by the Senior Officials. 

Presently, there is not found any encroachment/ illegal 

possession on the above point, which was managed to 

inspected to the Additional Engineer, Muradnagar and D.R.O 

and the information of the same has already been sent to the 

Senior Officials by this office.  The complaint of complainant 

is concerned to any builder, hospital, which is not concerned 

to the Civil Authority, it is the personal problem of 

complainant. The complainant has objection by the builder, 

hospital, in such circumstances, she may take personally 

against them. It is not appropriate and justified to trouble to 

the civil authorities.  

Therefore, you are requested to send the recommendation by 

dismissing the application of applicant/ complainant on our 

own level.``  
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                                          `` NOTICE `` 

`` OFFICE OF Zile dar  – VIIth, MURADNAGAR (GHAZIABAD), 

MEERUT DIVISION, GANGA NAHAR, MEERUT 

To, 

The Manager 

M/s. Land Craft Developers Pvt. Ltd. 

C-22, R.D.C 

Rajnagar, Ghaziabad (U.P) 

You are being informed by sending this notice that you have 

done the following encroachment without permission of 

irrigation department on the land situated nearby 27 Fasli 

Rajwaha Tikri. 

 

1. On the land of range of Rajwahe, you have surrounded 

by installing the tiles by filling by soil. 

2. On the land of the range of Rajwahe, you have 

constructed the control room of the wires of electricity 

and by installing pump. 

3. By filling the soil, you have managed to construct the 

road. 

 

Therefore, whatsoever possession is done by you without 

taking the permission of Encroachment Department, you 
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are directed hereby to remove the same within the period 

of 15 (fifteen) days from the date of receiving this notice, if 

there is not removed the above encroachment by you, in 

such circumstances, there shall be taken departmental 

proceedings against you and you shall sole be responsible 

for incurred expenses in the same. 

 

Letter No. 320     Dated:18.12.2018 

Sd/- (illegible) 

District Officer – VIIth Muradnagar 

(Ghaziabad) 

Meerut Division, Ganga Nahar, Meerut 

Copies to:- 

1. To the Executive Engineer, Meerut for information. 

2. To the Executive Assistant Engineer – IVth for 

necessary information and necessary action. ``  | 

is being filed herewith and marked as ANNEXURE N0.12  

18. That on 11.12.2020, the applicant sought the information on the 

following one point by presenting the application Under Section 

6 (1) of Right to Information Act, 2005 , from Public Information 

Officer, Office of Executive Engineer, Meerut Division , ganga 

Nahar Meerut. As under ….. 
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``Provide the evidence of width of both sides from the 

middle of Tikri Rajwahe passing other side of Delhi- 

Meerut Rail Road from Village – Sadarpur, Harsav via 

Village – Mahrauli, Shahpur, Bamheta, District 

Ghaziabad.`` | is being filed herewith and marked as 

ANNEXURE N0.13  

19. That the Information received on 16/01/2021 from office of the 

executive engineer meerut division ganga nahar, meerut under 

right to information Act,2005 vide letter N0 358/es[kxaues/tulwpuk, 

dated 16-01-2021 as under ………. 

``You are requested to kindly take the reference of above 

subject referred letter, through which, it is relevant in 

relation of required information under Right to Information 

Act – 2005 that kindly manage to get the information of 

width of Patri  of Rajvahe from concerned Tehsil.``  |is being 

filed herewith and marked as ANNEXURE N0.14  

20. That the report says that Distributory Tikari ( rajBaha ) start 

from 8 mile 03 furlong to 28 mile 02 furlong it means The 

Distributory Tikari ( rajBaha ) 20 miles long in Ghaziabad. the 

report is less than 1 mile. The District Magistrate , Ghaziabad  

is hidden encroachment of roughly 19 miles which has been 

done in connivance with Ghaziabad Development authority 

either by private developers / Ghaziabad Development 

Authority . 
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21. That in the compliance report which was present by the 

Additional District Magistrate, Ghaziabad ( City ) on behalf of 

the District Magistrate, Ghaziabad, on dt 09/04/2021 , the photo 

graphs have been  submitted of certain points where there no 

encroachment.     

22. That the photo graph submitted are taken from such a angle 

that physical encroachment, by way development has been 

hidden e.g.. 

23. That the photo graphs of the encroachment  land of tikri 

rajwaha from encroachers were pasted by the applicant in there 

objection report were not called false in the compliance report 

.which means that the photo graphs of the encroachment that 

the applicant had posted in objection report are true.   

24. That the as per information received when the irrigation 

department does not know width of Tikri Rajwaha . then on 

what basis have they said in their report that there are no 

encroachments ? 

 
25. That the compliance report presented by the  Additional District 

Magistrate ( City ) Ghaziabad , on behalf of the District 

Magistrate , Ghaziabad, is Incomplete, fake & false .    

26. That when the irrigation department is not aware of the width of 

the tikri  rajwaha  , then on what basis are its officials saying 

that there not encroachments . 
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27. That The irrigation department sometimes says that there are 

no encroachment, sometimes it says there are encroachment 

and issued notice . 

 

28. That the as  originally prayed please appoint a 

unbiased investigation agency. Or  

 

Grounds 

a) Because compliance report false and incomplete , report 

prepared by Irrigation Department. The same report had 

also been produced by Irrigation Department before Hon’ble 

Tribunal on 17.09.2020 .  

b) Because the irrigation department does not know what the 

width of the Rajwaha is, and where its flow was |  

 
c) Because names of main encroachers are firstly,  Ghaziabad 

Development Authority, Ghaziabad, who has constructed 

road on the part of the land of Rajvaha .  

d) Because photo graphs of the encroachment  land of tikri 

rajwaha from encroachers were pasted by the applicant in 

there objection report were not called false in the 

compliance report. 
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e) Because photo graph submitted are taken from such a 

angle that physical encroachment, by way development has 

been hidden e.g.. 

f) Because the irrigation department sometimes says that 

there are no encroachment, sometimes it says there are 

encroachment and issued notice . 

 
                               Prayer  

i) That the as  originally prayed please appoint a 

unbiased investigation agency. Or  

ii) Order passed / issue direction  to investigation agency that 

compliance the order passed by the Hon`ble this Tribunal on 

dt 28/11/2020 in OA 10/2020. 
iii) Pass any other order (s) in favour of Petitioner as this Hon'ble 

Court deems proper and fit in the interest of Justice. 

Place Ghaziabad                               Applicant  

Dated : 28/05/2021                    Ved Prakash Aggarwal 

                                                               ( In Person ) 

                                                    C-16, Sector -3, Chiranjiv Vihar, 

                                                               Ghaziabad 201002 

                                                         Mobile No 9873084288 

                                                 Ved_aggarwal016@yahoo.co.in  
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ANNEXURE -1
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osn izdk”k vxzoky             lh-16,lSDVj3,fpjathofogkj,xkft;kckn 201002 A  
(lektlsoh)                                                bZ0esy  : ved_aggarwal016@yahoo.co.in 
                                        eks0 u0 9873084288 | 

LaklkjdklclscM+kfnokfy;koggSa,ftlusfdgkSalyk [kksfn;k A   
 

 
                                    }kjk bZ0esy              fnuakd  21/11/2020 
 
lsok esa,  
ftykf/kdkjh xkft;kckn  ,                                                                                                                                            
xkft;kckn m0 iz0 A 
                                  
                                                    
 

fo’k; : ek0 jk’Vªªªh; gfjr vfHkdj.k ubZ fnYyh, ds le{k yfEcr / fu’rkfjr O A -10 /2020 osn 
izdk”k vxzoky cuke vf/k”kklh vfHk;Urk , esjB fMfotu, xaxk ugj esjB ,oa vU; ( 
EXECUTIVE ENGINEER, MEERUT DIVISION, MEERUT , GANGA NAHAR MEERUT ) ds dze 
esa  Hon`ble MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON ,  HON~BLE MR. 
JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER , HON`BLE DR. SATWAN SINGH 
GARBYAL, EXPERT MEMBER AND HON`BLE DR. NAGIN NANDA EXPERT MEMBER . }kjk 
fnuakd 18/11/2020  dks ikfjr vkns”k ds vuqikyu ds laca/k esa A  

 
egksn; ! 
 

          mDr fo’k;d okn ds dze esa ek0 jk’Vªªªh; gfjr vfHkdj.k ubZ fnYyh, us vius ikfjr 

vkns”k esa vkosnd dks vknsf”kr fd;k x;k gSa fd  `` In view of above , we permit the 
applicant to put forward the said objection to the District Magistrate , 
Ghaziabad who may look into the same and take further remedial action within 
one month.  `` ( vf/kd tkudkjh ds fy;s ek0 vfHkdj.k }kjk ikfjr vkns”k dk voyksdu djs 

tks fd bl i= ds lkFk lyXau gSa  )   
 
Jheku th ls fuosnu gSa fd fVdjh jktokgk tks fd flpkabZ foHkkx ds LOkkfeRro esa gSa gjlako xkao ls 

ysdj jktokgs ds vafre iM+ko rd izkIr lwpuk ds vuqlkj ftldh yEckbZ yx-Hkx 13 fd0 gSa 

xkft;kckn fodkl izkf/kdj.k , vke turk us izkbZosV fcYMj ySaM dzk¶V izkbZosV vLirky dksyfEc;k 

,fl;k ,oa izkbZosV fcYMj ATS ,oa vU; ds }kjk jktokgs dh Hkweh ij vfrdze.k fd;k gqvk gSa A ek0 
vfHkdj.k ds vkns”kkuqlkj bl i= ds lkFk vkosnd viuh vkiRrh tks fd mlus ek0 vfHkdj.k ds 
le{k izLrqr dh Fkh lyXau dj vuqikyukFkZ izsf’kr dj jgk gSa  ,oa vkils vk”kk djrk gSa fd mDr 
izkbZosV fcYMjksa ds izkstsDVksa Qlsa lSdM+ksa vkoaVh;ksa ds lkFk /kksdk u gks lds vkSj flapkbZ foHkkx dh 
djksM+ksa vjcksa dh Hkweh ij dCtk gVk;k tk lds A       
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osn izdk”k vxzoky             lh-16,lSDVj3,fpjathofogkj,xkft;kckn 201002 A  
(lektlsoh)                                                bZ0esy  : ved_aggarwal016@yahoo.co.in 
                                        eks0 u0 9873084288 | 

LaklkjdklclscM+kfnokfy;koggSa,ftlusfdgkSalyk [kksfn;k A   
 

 
 
lyXaud  
 
Nk;k izfr vkns”k A 
 
Nk;k izfr vkiRrh A 
 
                                                             /kU;okn 
 

                                             
 
             

                                          osn izdk”k vxzoky  ( lektlsoh) 
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TRUE TRANSLATED COPY OF APPLICATION DATED 

30.01.2021 OF Ved Prakash Aggarwal ( social worker ) SENT 

TO THE STATE  PUBLIC INFORMATION OFFICER, DISTRICT 

MAGISTRATE , GHAZIABAD  

                     Ved Prakash Aggarwal ( Social Worker )                       

 16, Sector -3, Chiranjiv Vihar, Ghaziabad,          

Email – ved_aggarwal016@yahoo.co.in 

  Mob.: 9873084288/  

APPLICATION UNDER SECTION 6 (1) RIGHT TO 

INFORMATION ACT – 2005 

Through Regd. Post 

To, 

The Public Information Officer 

Office: District Magistrate, Ghaziabad,  

Ghaziabad 201002 | 

1. Name of Applicant - Ved Prakash Aggarwal ( social worker )  

2. Full Address of Applicant: -  C-16,` Sector -3, Chiranjiv  

Vihar, Ghaziabad 

3. Details of Sought Information:- The applicant has 

sent/forwarded the objection by enclosing with the Letter to 

the District Magistrate , Ghaziabad  through Registered Post 

and on his official email id in compliance of Order dated 
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18.11.2020 passed by Hon’ble National Green Tribunal, New 

Delhi at the time of disposing the O.A. No. 10/2020 in the 

matter titled Ved Prakash Aggarwal Vs. Executive 

Engineer, Meerut & Others.  In relation of above objection, 

it is to be informed to the applicant in relation of action taken 

with evidences by District Magistrate / Other concerned 

officers. 

4. I verify hereby that the sought information is not exempted 

from the sections 8 and 9  under the provisions of Right to 

Information Act – 2005 in accordance of my knowledge and 

information. The sought information by me on the condition 

of not concerning to your office, the above application is to 

be transferred to the concerned Public Officer under the 

provisions of section 6 (3) of above Act. 

5. Finally, it is requested that I am attaching the Postal Order 

bearing no. 54F 562086 with application in accordance of 

stipulated provisions of law. 

Enclosures: As aboveThanking You 

Yours faithfully 

Sd/- (illegible) 

Applicant 
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TRUE TRANSLATED COPY OF First Appeal ON DATED 

08.03.2021 from the  Ved Prakash Aggarwal ( social worker ) 

SENT TO First Appellant officer , office of  DISTRICT 

MAGISTRATE , GHAZIABAD  

VED PRAKASH AGGARWAL  C-16, Sector-3, Chiranjiv 

(Social Worker)    Vihar, Ghaziabad 

            Email:ved_aggarwal016@yahoo.co.in 

    Mob.:9873084288/twitter@gzbvikas 

                                 By Registered post                    Dated 08/03/2021 

First Appeal Under Section 19 (1) Right to Information Act 2005,                      

To,                                                                   

The, First Appellant officer, District Magistrate Ghaziabad, 

Ghaziabad ,  U.P. 

A: Contact details for contacting the appellant :- 

1. Name of Applicant  Ved Prakash Aggarwal (Social 

Worker) 

2. Address, Mobile No. 

& Email address 

C-16, Sector-3, ChiranjivVihar, 

Ghaziabad -201002 

Mobile No.: 9873084288 

 

B: Details of First  Appeal: 

1. Details of  State 

Public information 

 State Public information 

officer, office of  District 
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officer. Magistrate, Ghaziabad.  

2. Period for which 

information is sought. 

 30 days. 

 

 

 

3. Thirty days completion date after           : 01/03/2021| 

dispatching the application 

4. Decision receipt Date                  :  No decision received | 

5. Description of Information sought.             : Attached my photo copy of  

                                                                   the my original application. 

6. Reason of the appeal.                              : No information received. 

 

Enclosures: 

photo copy of the original application. 

 

                                                                                       Thanking You 

Yours faithfully 

Sd/- (illegible) 

Appellant  
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osn izdk”k vxzoky            lh-16,lSDVj3,fpjathofogkj,xkft;kckn 201002 A  
(lektlsoh)                                                bZ0esy  : ved_aggarwal016@yahoo.co.in 
                                        eks0 u0 9873084288 | 

Laklkj dk lcls cM+k fnokfy;k og gSa,ftlus fd gkSalyk [kksfn;k A   
 

 
 }kjk besy / iath Mkd                fnuakd 12/04//2021 

Lksok esa, 

ftykf/kdkjh xkft;kckn ,                                                                                                                               

dk;kZy; ftykf/kdkjh xkft;kckn    |              f}rh; vuqLekjd                                                              

 fo’k; : ek0 jk’Vªªh; gfjr vf/kdj.k fnYyh }kjk ikfjr vkns”k fnaukd 18/11/2020 O-A la[;k 10 

of 2020 osn izdk”k vxzoky cuke vf/k”kklh vfHk;Urk , esjB fMohtu esjB vkfn ds 

vuqikyu  ds  laca/k esaA  

   egksn; ! 

              mDr fo’;d vkns”k ds vuqikyukFkZ vihykFkhZ }kjk fnuakd 21/11/2020 iath0 Mkd  

,oa besy  ds ek/;e ls i= izsf’kr dj vihykFkhZ us  Jheku th ls  ek0 jk’Vªªh; gfjr vf/kdj.k fnYyh 

}kjk ikfjr vkns”k fnaukd 18/11/2020 O-A la[;k 10 of 2020  dk vuqikyu djus dk vuqjks/k fd;k 

Fkk exj Jheku th }kjk dksbZ dk;Zokgh ugha dh A vihykFkhZ fnuakd 10/03/2021 dks Jheku th dh 

lsok esa iath0 Mkd ls izFke vuqLekjd izsf’kr dj iq: viuk vuqjks/k nksgjk;k exj dksbZ tcko Jheku 

th rjQ ls vihykFkhZ dks izkIr ugha gqvk A vihykFkhZ fQj ls Jheku th dh lsok esa f}rh; 

vuqLekjd iath0 Mkd ls izsf’kr dj jgk gSa ,oa vuqjks/k djrk gSa fd ek0 jk’Vªªh; gfjr 

vf/kdj.k fnYyh }kjk ikfjr vkns”k dk ;Fkk “kh?kz vuqikyu djus dk vuqxzg djsa ,oa d`r dk;Zokgh ls 

vihykFkhZ dks voxr djk;sa A 

 

                                                            /kU;okn 

 

                                                  osn izdk”k vxzoky ( lekt lsoh )   
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TRUE TRANSLATED COPY OF 2nd appeal  DATED 10.05.2021 

OF Ved Prakash Aggarwal ( social worker ) SENT TO THE 

STATE  INFORMATION Commission , LUCKNOW   

 

VED PRAKASH AGGARWAL  C-16, Sector-3, Chiranjiv 

(Social Worker)    Vihar, Ghaziabad 

            Email:ved_aggarwal016@yahoo.co.in 

    Mob.:9873084288/twitter@gzbvikas 

Second Appeal Under Section 19 (3) Right to Information Act                      

To,                                                                  Dated 10/05/2021 

State Information Commission U.P. 

RTI Bhawan, 7/7 vibhuti Khand , gomati Nagar , Lucknow 226010 u.P. 

A: Necessary Details for Contacting to Appellant: 

1. Name of Applicant  VedPrakashAggarwal (Social 

Worker) 

2. Address, Mobile 

No. & Email 

address 

C-16, Sector-3, ChiranjivVihar, 

Ghaziabad -201002 

Mobile No.: 9873084288 

 

B: Details of Second Appeal: 

1. Name & Address of 

First Appellant Officer 

Name: Not known. 

First Appellant officer, office of  

District Magistrate, Ghaziabad.  

2. Details of Concerned Name: Not known., office of  
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State Public 

Information Officer 

District Magistrate, Ghaziabad.  

Date submitted the Application 

30/01/2021 

Date on which, 30 Days 

completed: 01.03.2021 

3. Details of Filed 

Appeal under section 

19 (1) of Act before 

First Appellant Officer 

1. Filed the First Appeal  

before first appellant 

Officer,  on   Dated 

08/03/2021   

4. Copy of Appeal or 

Copy of Order (if any, 

attach) 

Attached Copy of first appeal , 

no any order received passed 

by the first appellant authority .  

5. If the appeal is being 

filed after limitation 

period, in such 

circumstances, cause 

of delay. 

The appeal is being presented 

within limitation period. 

6. Grounds of Appeal 
Appellant did not get any 

reply/response within 

stipulated limitation period 

aggrieved  appellant from the 

state public information officer, 

off District Magistrate, 

Ghaziabad ,The applicant made 

the first appeal before the First 
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Appellant Officer under 

Section 19 (1 )of the Act. By 

the  Registered Post , but no 

order was received from the 

First Appellant Officer. 

The appellant should be upset 

with the above both officers,   

submitting an 2nd appeal under 

section 19 (3 ) before  the 

Commission. 
7. Prayer or sought 

Relief 

1. Give the directions to 

concerned Information 

Officer to provide 

information.  

2. Impose the penalty 

under the provisions of 

section 20 of Right to 

Information Act, 2005 on 

the concerned 

Information Officer for 

not providing 

information. 

3. Award the 

compensation to the 

applicant under the 

provisions of section 19 
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(8) (B) of above Act. 

8. Enclosed Documents. 1. Copy of original 

application. 

2. Copy of the First Appeal   

 

VERIFICATION:- 

I, VedPrakashAggarwal (Social Worker) S/o Late ShriRagubarDayal 

R/o C-16, Sector -3, ChiranjiVihar, Ghaziabad hereby declare that I 

have not presented any Second Appeal against order in question and in 

accordance of my best knowledge and belief the details provided in the 

Second Appeal are true and correct and nothing relevant fact 

concealed therein. 

Place: Ghaziabad 

Date: 10.05.2021 

Signatures of Appellant 

Sd/- (eligible) 

Ved Prakash Aggarwal (Social Worker) 
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Item No. 03         Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
   

 

Original Application No. 10/2020 
 

(With report dated 17.09.2020) 
 

Ved Prakash Aggrawal                 Applicant 

 
Versus 

 
Executive Engineer, Meerut Division, Gang Nahar, 
Meerut. & Ors.                      Respondent 

 
 
Date of hearing:  18.11.2020 

 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
     HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
             

 Applicant:  Mr. Ved Prakash Aggrawal, in person 

 
 

ORDER 
 

 

1. Grievance in this application is that no action is being taken 

against encroachment of Tikri Rajvaha Bhola Jhal, (drain) joining Dasna 

drain in district Ghaziabad.  M/s Landcraft Developers Pvt. Ltd has 

developed the housing township and M/s Columbia Asia Hospital has set 

up a hospital by way of encroachment. There is also encroachment by 

Ghaziabad Development Authority. 

 

2. Vide order dated 22.01.2020, the Tribunal sought an action taken 

report from the Executive Engineer, Meerut Division (Gang Nahar), 

Meerut and the District Magistrate, Ghaziabad. Accordingly, the District 

Magistrate, Ghaziabad has filed an action taken report on 17.09.2020, 

annexing an inspection report as follows: 

“….    …      …. 
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“1. The temporary hoarding imposed by M/s Land Craft Developers 
Pvt. Ltd. in the land of the irrigation Department on Tikri 
distributary has been removed. There is no illegal occupation of the 
land of the irrigation department. Photo is attached.  
 
2. A temporary tin was placed on the Tikri distributary by ATS 
Grand realtors Pvt. Ltd. It has been removed from the spot. There is 
no occupation of the land of the irrigation department. Photo is 
attached.  
 
3. The temporary wooden kiosk that was placed in front of the M/s. 
Columbia Asia Hospital on the land of the irrigation department on 
Tikri distributary has been removed from the spot. There is no 
encroachment on the concerned irrigation department land (Tikri 
Distributary). Photo is attached.”  

 

3. However, the applicant has filed objections on 13.11.2020 to the 

effect that the Ghaziabad Development Authority (GDA) is still 

encroaching the drain in question as shown by the photographs annexed 

to the said objections.  

 
4. In view of above, we permit the applicant to put forward the said 

objections to the District Magistrate, Ghaziabad who may look into the 

same and take further remedial action within one month. 

 
 The application is disposed of. 

 
 A copy of this order be forwarded to the District Magistrate, 

Ghaziabad by e-mail for compliance.   

 
Adarsh Kumar Goel, CP 

 

 

 
S.K. Singh, JM 

 

 
Dr. S.S. Garbyal, EM 

 

 
Dr. Nagin Nanda, EM 

November 18, 2020 
Original Application No. 10/2020 
DV 
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TRUE TRANSLATED COPY OF APPLICATION DATED 

10.12.2018 OF ANJU AGGARWAL SENT TO THE PUBLIC 

INFORMATION OFFICER, MEERUT 

ANJU AGGARAL  C-16, Sector -3, Chiranjiv Vihar, 

Ghaziabad, Email – ved_aggarwal016@yahoo.co.in 

    Mob.: 9873084288/ twitter@gzbvikas 

APPLICATION UNDER SECTION 6 (1) RIGHT TO 

INFORMATION ACT – 2005                           Through Regd. Post 

To,  The Public Information Officer 

Office: Executive Engineer,  

Meerut Division Ganga Nahar Meerut 

Meerut – 250001 (U.P.) 

1. Name of Applicant  :- Anju Aggarwal 

2. Full Address of Applicant: -  C-16, Sector -3, Chiranjiv  

Vihar, Ghaziabad 

3. Details of sought information:- Give the following information 

related to rajbaha ….. 

1.  It is mentioned in the Letter No. 4447/MKGNM/Public 

Information dated 30.10.2018 received at the part of 

applicant that in accordance of enquiry/ investigation 

report of Assistant Engineer, the land at X both places 

of Rajvaha Tikari is lying vacated. Kindly provide the 

ANNEXURE-9
50

mailto:ved_aggarwal016@yahoo.co.in


certified copy of enquiry / investigation report of 

Assistant Engineer to the applicant. 

2. It is mentioned in the received Letter No. 

4447/MKGNM/Public Information dated 30.10.2018 at 

the part of applicant that it has been issued non-

objection certificate in relation of construction of Puliya 

(small passing bridge). Kindly provide the certified 

copy of above Non-Objection Certificate to the 

applicant. 

I verify hereby that the sought information is not exempted from 

the sections 8 and 9  under the provisions of Right to 

Information Act – 2005 in accordance of my knowledge and 

information. The sought information by me on the condition of 

not concerning to your office, the above application is to be 

transferred to the concerned Public Officer under the provisions 

of section 6 (3) of above Act. 

4. Finally, it is requested that I am attaching the Postal Order 

bearing no. 45F 871390 with application in accordance of 

stipulated provisions of law. 

Enclosures: As above                                          Thanking You 

Yours faithfully 

Sd/- (illegible) 

                                                                      Applicant 
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TRUE TRANSLATED COPY OF REPLY DATED 11.01.2019 FOR 

PROVIDING THE INFORMATION UNDER RIGHT TO 

INFORMATION ACT, 2005 

“Through Regd. Post” 

Right to Information Act – 2005 

Letter No.:148/MDGN/Public Information   Dated: 11.01.2019 

Subject: Regarding to Provide the Information Sought under 

Right to Information Act – 2005 

Reference: Your Letter No. NIL dated 10.12.2018 

To, 

Smt. Anju Aggarwal,  

R/o C-16, Sector -3 

Chiranjiv Vihar, Ghaziabad 

Your reference letter regarding the above, which has been 

received in this office on 15/12/2014, Following are the points of 

order of information desired by the Right to Information Act-2005,  
Point N0 1:- Photocopy enclosed | 

Point N0 2:- Photocopy enclosed | 

Enclosure: As above 

Sd/- (illegible) 

Executive Engineer 

Meerut Division, Gang Nahar 

Meerut 
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Subject : In connection with the Encroachment by the  private 

builder Landcraft and and Private Hospital Columbia 

Asia on Rajbaha Tikri, which passes through the village 

Bamheta Mehrauli. 

Ref:- your letter no 725 dated 6.8.2018 and 610 dated 24-07-2018  

Executive Engineer , Meerut Division ganga Nahar Meerut 

--------------------------------------------------------------- 
It was managed to conduct the inspection of above subject 

referred letter through Zile dar , Muradnagar. The Zile Dar   has 

informed through his report after conducting the enquiry that in 

accordance of contention of complainant namely Smt. Anju 

Aggarwal, the Builder has declared useless to Rajvaha Tikri and 

on the same, it has been declared the regions L.OG. P.P.G. 

CR.E.EN in the map/drawing and in accordance of my personal 

inspection of spot, it has not been planted any plant on the above 

useless land.  Rajvaha Tikari is lying useless more than about 30 

years in the situation of potholed land.  Colombia, Asia Pvt. 

Hospital has not done any kind of encroachment on Rajvaha 

Tikari.  The complainant is demanding to change/amend rule- sub 

rules of utility of land in relation of conserve the utility of land of 

Rajvaha, which is concerned to the Office of Mines and Minerals.  

It is also relevant to mention at this stage that the case of transfer 

the useless land of Villages Mahrauli and Bamheta to Ghaziabad 

Development Authority is pending at State Level.  The Private 

Hospital Colombia Asia has not encroached/ possessed illegally 

on the land of Rajvaha Tikri situated in Village – Bamheta, due to 
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this reason, it has not taken any departmental action against both 

of them.  Therefore, the alleged allegations are false and 

baseless.  It is recommended to dismiss the complaint. 

                                           

                                      Sd/- (illegible) 

                                                                                             Assistance engineer –iv 

                                               Meerut Division Gang Nahar Meerut  
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Annexure -3 

TRUE L..IJ f OF APPLICATION DATED 

24.11.2018 OF ANJU AGGARWAL SENT TO THE PUBLIC 

INFORMATION OFFICER, MEERUT 

ANJU AGGARAL C-16, Sector -3, Chiranjiv Vihar, 

Ghaziabad, Email- ved aggarwal016@yahoo.co.in 

Mob.: 9873084288/ twitter@gzbvikas 

APPLICATION UNDER SECTION 6 (1) RIGHT TO 

INFORMATION ACT- 2005 

Through Regd. Post 

To, 

The Public Information Officer 

Office: Executive Engineer, 

Meerut Division Ganga Nahar Meerut 

Meerut- 250001 (U.P.) 

1. Name of Applicant :- Anju Aggarwal 

2. Full Address of Applicant: - C-16, Sector -3, Chiranjiv 

Vihar, Ghaziabad 

3. ·Details -of sought information:- It is came to know by the 
4 

·received letter rio. 4723/MDGN/Public Information dated 

17.11.2018 that the District Officer, Muradnagar 
i 

concerned to Tikri Rajwahe, the District Officer is required 

to provide the certified copy of the same to the applicant 

and it is enclosed with this letter the complete details of 
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name and designation and mobile number of District 

Officer, Murad nagar with this letter. 

Provide the certified copy of presented report by mentioned 

in the point no. 3 by District Officer, Muradnagar. 

The certified copy of remarks/ order on the original record 

file by the concerned officer in the above case is to be 

provided to the applicant and also provide the complete 

details of name, designation and mobile number of .. officer 

affixed/ put remarks/ order to the applicant. 

I verify hereby that the sought information is not exempted 

from the sections 8 and 9 under the provisions of. Right to 

Information Act - 2005 in accordance of my knowledge and 

information. The sought information by me on the condition 

of not concerning to your office, the above application is to 

be transferred to the concerned Public Officer under the 

provisions of section 6 (3) of above Act. 

4. Finally, it is requested that I am attaching the Postal 

Order bearing no. 45F 871258 with application in 

accordance of stipulated provisions of law. 

Enclosures: As above 

Thankin'g You 

Yours faithfully 

Sd/- (illegible) 

Applicant 

·~'6'17'1'-
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ANNEXURE -4 

TRUE TRANSLATED COPY OF REPLY DATED 02.01.2019 

FOR PROVIDING THE INFORMATION UNDER RIGHT TO 

INFORMATION ACT, 2005 

"Through Regd. Post" 

Right to Information Act- 2005 

Letter No.:O?/MDGN/Public Information Dated: 02.01.2019 

Subject: Regarding to Provide the Information Sought 
under Right to Information Act- 2005 

Reference: Your Letter No. NIL dated 24.11.2018 

To, 

Smt Anju Aggarwal, 

Rio C-16, Sector -3 

Chiranjiv Vihar, Ghaziabad 

Kindly take the reference of your above subjected ·letter, 

through which, you sought to provide the information under 

Right to Information Act - 2005. In the sequence of sought 

information by you, the photocopies of received reports from 

Assistant Engineer - IVth, Meerut Division, Gang Nahar, 
4 

,Meerut 'is sent you by enclosing with this letter. 

Enclosure: As above 

'\' 

Sd/- (illegible) 

Executive Engineer 

Meerut Division, Gang Nahar 

· Meerut 

~6)1•rJI-
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TRUE TRANSLATED COPY OF REPORT DATED 24.12.2018 

SENT BY THE OFFICE OF ASSISTANT ENGINEER -IVth, 

MEERU DIVISION, GANG NAHAR, MEERUT 

OFFICE OF THE ASSISTANT ENGINEER -IVth, MEERUT 

DIVISION, GANG NAHAR, MEERUT 

Letter No. 897/Public Information Dated:24.12.2018 

Subject:- Regarding to Provide the sought information to 

Smt. Anju Aggarwal Rio C-16, Sector -3, Chiranjiv ··vihar, 

District- Ghaziabad under Right to Information Act- 2005 

Reference:- Your Letter Nos. 4910 dated 04.12.~2018 and 

' 
5003 dated 11.12.2018, 5057 dated 17.12.2018 and 5059 

dated 17.12.2018 

EXECUTIVE ENGINEER, MEERUT DIVISION, GANGA 

NAHAR,MEERUT 

With reference of above referred subjected letter, there was 

managed to conduct the investigation/ enquiry again through 

District Officer, Muradnagar. On 13.12.2018, the District Officer, 

Murad~agar conducted local investigation/ enquiry and issued 

the notice in his own voice to remove/ vacate the encroachment 

from the agricultural land of Rajwaha Tikri within the period of 

15 (fifteen) days. (The copy of Notice is annexed). 
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It is to be informed in relation of point no. 3 that the than action 

taken by the District Officer namely Shri Satya Prakash, 

Supervisor of Irrigation has been retired on 31.10.2018 and the 

then District Officer had also not any contact number and Shri 

Satya Prakash, the then District Officer has submitted the 

investigation/ enquiry report, th~ certified copy of the same is 

also annexed. 

Therefore, the report is prepared on the ground of District 

Officer, Muradnagar and being sent for necessary information 

and action. 

Sd/- (illegible) 

Assistant Engineer- IVth 

Meerut Division, Ganga Nahar 

Meerut 
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TRUE TRANSLATED COPY OF REPORT DATED 19.09.2018 

SENT TO THE ASSISTANT ENGINEER- IVth BY DISTRICT 

OFFICER -VIIth, MURADNAGAR 

OFFICE OF DISTRICT OFFICER - Vllth, MURADNAGAR 

(GHAZIABAD), MEERUT DIVISION, GANGA NAHAR, 

MEERUT 

Letter No.: 236 Dated: 19.09.2018 

Subject: Public Information as sought by Smt. ·. Anju 

Aggarwal Rio C-16, Sector -3, Chiranjiv Vihar, Ghaziabad 

Reference: Letter No. 3834 dated 12.09.2018 of Executive 
... 

Engineer and your Letter No. 662 dated 17.09.2018 . 

ASSISTANT ENGINEER -IVth:-

It is to be informed in relation of the above that there is lying 

__ since about 40 years land of Maharauli of Rajwaha Tikri, 

which was inspected periodically by the Senior Officials. 

Presently, there is not found any encroachment/ illegal 

possession on the above point, which was managed to 

inspected to the Additional Engineer, Muradnagar and D.R.O 

and ~e information of the same has already been sent to the 

Senior Officials by this office. The complaint of complainant is 

concerned' to any builder, hospital, which is not concerned to 

the Civil Authority, it is the personal problem of complainant. 

The complainant has objection by the builder, hospital, in such 

~6h'd}~ 
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circumstances, she may take personally against them. It is not 

appropriate and justified to trouble to the civil authorities. 

Therefore, you are requested to send the recommendation by 

dismissing the application of applicant/ complainant on our own 

level. 

Sd/- (illegible) 

District Officer- Vllth, Muradnagar 

(Ghaziabad) 

Meerut Division, Ganga Nahar 

··· Meerut 
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TRUE TRANSLATED COPY OF NOTICE DATED 18.12.2018 

SENT TO LAND CRAFT DEVELOPERS PVT. LTD. BY 

DISTRICT OFFICER -VIIth, MURADNAGAR 

\ OFFICE OF DISTRICT OFFICER - Vllth, MURADNAGAR 
\ 

(GHAZIABAD), MEERUT DIVISION, GANGA NAHAR, 

MEERUT 

To, 

The Manager 

M/s. Land Craft Developers Pvt. Ltd. 

C-22, R.D.C 

Rajnagar, Ghaziabad (U.P) 

You are being informed by sending this notice thatyou have 

done the following encroachment without permission of 

irrigation department on the land situated nearby 27 Fasli 

Rajwaha Tikri. 

1. On the land of range of Rajwahe, you have surrounded by 

installing the tiles by filling by soil. 

2. On the_ land of the range of Rajwahe, you have 
... 
constructed the control room of the wires of electricity and 

by installing pump. 

3. By filling the soil, you have managed to construct the 

road. 
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Therefore, whatsoever possession is done by you without 

taking the permission of Encroachment Department, you are 

directed hereby to remove the same within the period of 15 

(fifteen) days from the date of receiving this notice, if there is 

not removed the above encroachment by you, in such 

circumstances, there shall be taken departmental 

proceedings against you and you shall sole be responsible 

for incurred expenses in the same. 

Letter No. 320 

Copies to:-

Dated: 18.12.2018 

Sd/- (illegible) 

District Officer- Vllth Murad nagar 

(Ghaziabad) 

Meerut Division, Ganga Nahar, Meerut 

1. To the Executive Engineer, Meerut for information. 

2. To the Executive A~sistant Engineer- IVth for necessary 

information and necessary action. 
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TRUE TRANSLATED COPY OF APPLICATION DATED 

11.12.2020 OF Ved Prakash Aggarwal ( social worker ) SENT 

TO THE STATE  PUBLIC INFORMATION OFFICER, Executive 

Engineer Meerut Division, Ganga Nahar , Meerut. 

                     Ved Prakash Aggarwal ( Social Worker )                       

 16, Sector -3, Chiranjiv Vihar, Ghaziabad,          

Email – ved_aggarwal016@yahoo.co.in 

  Mob.: 9873084288/  

APPLICATION UNDER SECTION 6 (1) RIGHT TO 

INFORMATION ACT – 2005 

Through Regd. Post 

To, 

The Public Information Officer 

Office: Executive Engineer Meerut Division, Ganga Nahar, Meerut,  

Meerut  | 

1. Name of Applicant - Ved Prakash Aggarwal ( social worker )  

2. Full Address of Applicant: -  C-16,` Sector -3, Chiranjiv  

Vihar, Ghaziabad 

3. Details of Sought Information:- Provide the evidence of 

width of both sides from the middle of Tikri Rajwahe passing 

other side of Delhi- Meerut Rail Road from Village – 

ANNEXURE-13
72
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Sadarpur, Harsav via Village – Mahrauli, Shahpur, Bamheta, 

District Ghaziabad. 

4. I verify hereby that the sought information is not exempted 

from the sections 8 and 9  under the provisions of Right to 

Information Act – 2005 in accordance of my knowledge and 

information. The sought information by me on the condition 

of not concerning to your office, the above application is to 

be transferred to the concerned Public Officer under the 

provisions of section 6 (3) of above Act. 

5. Finally, it is requested that I am attaching the Postal Order 

bearing no. 73 C 420665, 73 C 420666 with application in 

accordance of stipulated provisions of law. 

Enclosures: As aboveThanking You 

Yours faithfully 

Sd/- (illegible) 

Applicant 
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TRUE TRANSLATED COPY OF REPLY DATED 16.01.2021 FOR 

PROVIDING THE INFORMATION UNDER RIGHT TO 

INFORMATION ACT, 2005 

Sender ,                                                         Through Regd. Post” 

Executive Engineer ,  

Meerut Division , Ganga Nahar, Meerut,  “ 

To,  Shri , Ved Prakash  Aggarwal, ( Social Worker ) 

R/o C-16, Sector -3 Chiranjiv Vihar, Ghaziabad 

Letter No.:358/MDGN/Public Information    Dated: 16.01.2021 

Subject: Regarding to Provide the Information Sought under 

Right to Information Act – 2005 

Reference: Your Letter No. RTI 022 dated 11.12.2020 

``You are requested to kindly take the reference of above 

subject referred letter, through which, it is relevant in relation 

of required information under Right to Information Act – 2005 

that kindly manage to get the information of width of Patri  of 

Rajvahe from concerned Tehsil.``   

Enclosure: As above 

Sd/- (illegible) 

Executive Engineer 

Meerut Division, Gang Nahar 

Meerut 
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